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Item No. 23                   Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

   

 Execution Application No. 39/2024 
 In 

 Original Application No. 58/2013 

 
Sonya Gosh                       Applicant 

  

 

Versus 
 

Govt. of N.C.T. of Delhi & Ors.                Respondent(s) 
 

 

Date of hearing: 09.04.2025 
 

 
CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
 

Applicant: Mr. Raj Panjwani, Senior Advocate (Amicus Curiae) and Mr. Aayushman 

Aeron, Advocate in E.A No. 39/2024    
  

Respondent: Ms. Suhasini Sen, Ms. Masooma Rizvi & Ms. Surbhi, Advs. for MoEF & 

CC  

 Mr. Gigi. C. George, Adv. for Delhi Police  

 Mr. Siddhant Buxy & Ms. Rupinder Kaur, Advs. for R - 1 & 2 
 Mr. Balendu Shekhar & Ms. Tanisha Samanta, Advs. for DPCC (Through 

VC) 

 Ms. Prabhsahay Kaur, Adv. for DDA 

    

 
 

    

 

 

ORDER 
 

1. By this execution application, the Applicant is seeking compliance 

with the order dated 15.01.2021 passed in OA No. 144/2015 and OA No. 

58/2013. 

 

2. The submission of learned Senior Counsel for the Applicant is that 

at this stage, the issue needs consideration relating to the issuance of 

notification under Section 20 of the Indian Forest Act, 1927 in respect of 

Phase-I of Southern Ridge. He has pointed out that by order dated 

15.01.2021, an Oversight Committee was formed headed by the D.G., 

Forest. He has also referred to Agenda-6 of the minutes of 6th meeting of 

Oversight Committee held on 17.05.2023 and the status of notification 

under Section 20 of the Act as reflected in Annexure-C to the minutes 
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dated 06.09.2024 and has submitted that though more than four years 

have passed after the order of the Tribunal, the final notification under 

Section 20 has not been issued for Phase-I which relates to the 

undisputed un-encroached area. He has submitted that these minutes 

only reflect the movement of file and the gradual reduction of ridge area. 

 

3. Learned Counsel representing the GNCTD has submitted that the 

Principal Secretary, Environment and Forest has forwarded the draft 

notification under Section 20 to the Chief Secretary, Delhi which is 

pending before him. He has sought two weeks time to point out the status 

and also to disclose the timeline for issuing the final notification.  

 

4. Ms. Prabhsahay Kaur, learned Counsel present in another matter 

for the DDA has submitted that she will obtain instructions. The DDA is 

directed to file the reply/response within four weeks to the additional 

affidavit of Respondent No. 2 dated 05.04.2025 and of Respondent No. 1 

dated 18.03.2025. 

 

5. List on 04.07.2025. 

 
 

Prakash Shrivastava, CP 

                                
 

                                         
Dr. A. Senthil Vel, EM 

 

April 09, 2025 
Execution Application No. 39/2024 

 In Original Application No. 58/2013 
dv.. 
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